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STATUS REPORT ON BEHALF OF IRRIGATION DEPARTMENT, 
STATE OF UTTAR PRADESH ALONG WITH SUPPORTING 
AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. That the present Status Report is being filed on behalf of the 

Irrigation Department, State of Uttar Pradesh, in compliance with 

the various directions issued by this Hon’ble Tribunal from time to 

time in the above-captioned matter concerning identification and 

demarcation of the floodplain zone of River Hindon in the districts 

of Ghaziabad and Gautam Budh Nagar. 

2. That pursuant to the report dated 31.10.2023 submitted by the 

District Magistrate, Gautam Budh Nagar, this Hon’ble Tribunal was 

pleased to direct the concerned authorities to undertake 

identification and demarcation of the floodplain zone of River Hindon 

in accordance with the provisions of the Ganga River (Conservation, 
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Protection and Management) Authority Order, 2016 and applicable 

environmental norms. 

3. That in compliance with the orders passed, the work of identification 

and demarcation of the submerged area up to 3.00 km upstream of 

Okhla Barrage in Yamuna River in Gautam Budh Nagar district was 

pending and for which the Survey of India Department provided a 

survey map of an area of about 2.00 km with a contour interval of 

0.500 m. 

4. That the coordinates were calculated by the answering Respondent, 

by marking the HFL on the map provided by the Survey of India on 

the basis of the maximum flood in the last 100 years. 

5. That the coordinates of 2.00 km taken out by marking it on the 

contour map provided by the Survey of India on the data of about 

1.00 km was not available to the answering Respondent. For which 

several correspondences were made to the Survey of India and on 

21.05.2026, the contour map of the remaining approximately 1.00 

km area with 0.500 interval was made available through e-mail to 

the answering Respondent. 

6. That it is also submitted that the demarcation work downstream of 

the Okhla Barrage up to village Jhuppa was carried out jointly by 

officials of the Survey of India and the answering Respondent. 
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7. That the Survey of India was then requested for assistance in 

demarcation for the remaining 3.00 km upstream of the Okhla 

Barrage through this office's letter no. 1823/H.V.K./ dated 

15.04.2026. True copy of Letter dated 15.04.2026 is attached 

herewith and annexed as Annexure P/1.  

8. That, however, the Survey of India through letter no. T-1569/39-C-

ED (Court Case) dated 07.05.2026, refused to cooperate and 

informed that the demarcation work would be carried out solely by 

the Irrigation Department, Uttar Pradesh. True copy of Letter 

dated 07.05.2026 is attached herewith and annexed as 

Annexure P/2. 

9. That due to non-cooperation on part of the Survey of India, the 

work of demarcation has been started by the answering 

Respondent, which will be completed within the next 45 days. 

10. That the answering Respondent has throughout acted bona fide, 

diligently and continuously in compliance with the directions of this 

Hon’ble Tribunal and no deliberate inaction or wilful delay can be 

attributed to the department. 

11. That the answering Respondent is fully committed to completing the 

floodplain demarcation exercise strictly in accordance with scientific 

principles, statutory requirements and directions of this Hon’ble 
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Tribunal immediately upon receipt of complete and technically 

verified inputs from the concerned expert agencies. 

12. That the present Status Report is being filed bona fide for placing 

the latest factual and technical status before this Hon’ble Tribunal 

and for demonstrating the continuous efforts and substantial 

compliance undertaken by the answering Respondent. 

13. That the answering Respondent undertakes to continue filing 

further progress reports before this Hon’ble Tribunal as and when 

substantial developments take place in the ongoing survey and 

hydrological modelling process. 

Through Counsel 
State of Uttar Pradesh / Irrigation Department 

ICD, Ghaziabad  
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